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(Sbri lCaDupo) -

(2) IIinidI7 of Commerce and 
IJIdllStr7 RaoJutbi No.: IS' : 
(4)-2-(111)111. dated the 
llIb JuI7. 11K. 

(3) Statement under pJ'OViIIo to 
Rdioa 18(2) of the TarUr 
Commiuion Ad, 1151. ex-
plainiq the ra.-wby a 
c;opy of each of the cIocu-
menta referred . to at ( 1) 
and (2) 'above could DOt be 
laid within the pnrsc:ribed 
period. 

[Placed ita Libra"ll. See No. S-287I 8~ 

.AMENDMsImI '1'0 EsTAD: Dun RULES 

. '1'IIe MbII*r of 1IeftB ..... ad 
~ (Shri .. C. SIIaIa): Sir, 
I bee to lay OIl the Table. under sub. 
section (3) of section 85 of the Estate 
Duty Act, 1853, a eop)' of the Notiftca-
tioa No. 32112/9/55-E.D., dated the 
12th June, 1956, makbJ8 eertaiD further 
amendmeDts &0 the &tate Duty JluJea, 
1953. [Placed in Libra'1l. See Idnex 
No. S-288156). 

AroIDmMENT '1'0 ADIIIDfJIS'IRNnoJ·· OF 
BvAC'UIZ PRoPEIft"Y (CElmtAL) RULES 

• TIle Depaty M11l1s&er of .laabWta-. 
11_ SIII'I~. I[. BIaonsIe): Sir. I bee 
to lay on the Table, under sub-section 
(4) of section 56 of the Administration 
of Evacuee Property Act, 1950, a copy 
of the NoUntalion No. 42-1(25)/55-
Prop. I, dated the 5th June, J956, 
makin, certain amendment to the 
AdmJnistration of Evacuee Property 
(Central) Rules, 1950. [Placed in 
LibTfl'1l. See No. S-./56). 

COMMITTEE ON ABSENCE OF MEM-
BERS FROM THE Sl'JTINGS OF 

THE HOUSE 

SlXi£DITB JlEI'Oft' 

SIIIi AItebr (North Satara): Sir, J 
bee to prelefJt the Sbdeentb Jleport 
of the Committee aD AbeeDce of 
fembers fram ... SittinI8 of the -. 
also Jay Oft the Table a ·11a.t sIIowiq 
D8IDI!s of Members who were 

c:ontlnuobsly ..... lNIIl the siUlDp 
. of' the .... f. II...,. • IIIGnt 
dwinl the twelftla S--. 1'" 

" . 
PE'l"ITIOJifS U 

STATES RlDRGANISATJON BILL 
AND 

CONSTITUTIOJf (NDn'II AMEND-
MENT) lULL 

Dr. ............. (Visakhapat-
nam): Sir, I bee to present a petitiaD 
"Siped b)' 1 •. 175 petitionen. hi. N8I*1 
of the States Recqaniatiaa Bill. l_ 
as reported b7 the J.oint ~ . 

Sloi Kula.. (Hoshanpbad): Sir • 
I be& to preleDt a petjtiCID aIIDed b.Y 
2,111 petitlonen, in reaped of the Itatea 
Reorganisation Bill. 1951. and the 
CODStitution (Ninth AmeDdment) Bill. 
1956, as reported b7 the .Joint "Com-
mittee, " 

STATES RFDRGANlSATJON" BILL 

Mr. S ..... : We will now take up 
further consideration of the followlnc 
motion moved b)' Paadit' GoVlnd 1IaI-
Jabb Pant on the 28th July, 1956_ 
namely:". . 

"That the Bill to pre\'ide for the 
1"t!OI'Ianisation of Ow States of . 
India and for matters connected. 
therewith. as reported b7 the Joint. 
Committee. be taken Into eonsider_· 
aUon." 

Before I calJ upon Shrl Gurupada-
swam)" who wu on his lees yesterday 
to reswne his speech J Wish to make 
tbis announcement. Hon. Members 
were anxious to have. Includlne the ex-
Finance Minister, extracts of the Prbne 
Minister'a apeeeb. I lave been ciwD. 
alone with a Jetter. a short extnet f_ 
a note recorded by the Prhne Mbllate 
dated June I. 1958. at the request of 

-~'-~ j pointa dealt" with in his speeeh deU-
vered at the All India can...-Com-
mittee meetiq at Bombay on June 3. 
ItS8.. The Jetter atatea: '1'hiII extraet 
may be placed aD record" . 
aulbentiClited ven1aa of the '. 
Minister's statement refem!d to' J 
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JIU"It8I'apb I. of' the Report of the 
Joint Camaaitleeon the StIItes Rear-
pnjsation . BlU, ) 856. 

The extract is as follows: 

:'Contiftucnuie 0/ emera' Acfmillistra-
&ion. 0/ Bomba.,. 

. l said that the provls.iao iD the 
BiU before Parliament pro,'ldinl 
for reotral adminstration of Barn-
. ba7 represented the Gowrnment'. 
point of view and the Congress 
alao acreed With it. There is 
nothin. more to be said about it. I 
added, however, that, lIubject tn 
~ Central adntinistration of Bom-
. ba.7, it w .. our intention to make 
some suitable arrangements to 
associate representatives of Bom-
bay with this administration. J 
further addtid that after a rertain 
period . whi('h mieht be about five 
years, the people of Bombay sbould 
bave the opportunliy to decide for 
tbemseh'es about their future. 
The method to be adopted fbi' this 
purpose ('auld be decided later in 
consultation with the people ron_ 
eemed." 

Shri Kamatl. (Hoshangabed); I want 
a clarification ... ,. 

,. 

Mr. Speaker: .... Of the extrad for 
wlUch I am not responsible? 

Shrt Kamath: No, Sir, not of the 
rontents of the statement. Con!dder-
ing that it is not rustomary. exrept in 
totalitarian eountries. to makc 
announcements of Government poilcy 
at party meetings. will the Prime 
Minister clarif.v and say whether this 
was made in his capacity as the Prime 
Minister or merely as .. party leader? 

Mr. Speaker: All thi!'i ~ Rsked yes-
terday. .  . 

. SIIrt Ka .. t.: But no n~ .  was 
8iveo yesterday, Sir. 

Slut S. S. More (Sholapur): May I 
knOw whether It will be circulated to 
all. the Members so that We can make 
use 01 it. 
Mr. Speaker: It will form uart of the 
deb.tft. J sh.n Me to it that it ill; 
dfftll.ted.. 

BUSINESS 0,. THB HOUSB 

8IIrI ...... (HMhan .. bIIcl); IQa 
tbe Mlnillter fII Parliameat.ar.7 Allalna 
lot anythinl to ., about the pro-
Inmme of wan for the nest week! 
Tad.,. i. 1'rIdQ . 

The ........ ., ....... _ ... " 

A._aln (811rt Baa,. Nara,.. 8 ..... h 
The House is sittinl tomorrow . 
Whenever the Houe aHa an Satur-
day. 1 propose to make that 1ta16-
ment on SIIturday. 

STATES REORGANISATION BILL 
-COIltcl. 

Sllri M. s. Gana ........ ~ (MY.ore): 
Yesterday I was J ~ with the 
question of Bombay. Most of the 
Members of the House feel that B0m-
bay should belonl to Maharashtn. I 
am· sorry that the attitude of. the Gov-
ernment, cspeciall)' of the Prime Min-
ister was strange and even unjust. 
The other day, the hon. Member, Shri 
C. D. Deshmukh made a historic 
. .~ n  givin, us the truth behind 
the Bombay decision. I cannot im-
prove upon his lan,uale but I may 
just draw the attention of the House 
to the statement of Shri Deshmukh. 
He said that the decision on J:k»mbay 
was not the decision of Government. 
He also said: 

"There .'as no consideration of 
the proposal in the Cabinet or 
even bv circulation. There was nn 
individ'uaJ consultation with mem-
bers of the Cabinet known to be 
specially interested. as for instance. 
myself, There is no record even 
of a meetinc of a Committee of 
the Cabinet. and to this day no 
authoritative text of the so-called 
decision is available to the mem-
bers of the C.binet." 

If this is • fact, I must say that the 
attitude of the Prime . Minister is 
hi8hly irresponsible. J may further 
qy. U I.m permitted to use the 
phraseoloey of H. G. Wells, that the 
policy of the Go"emment in recard tn 
the States rearpnisation i. • 'pitiful 
jumble of .... -.. l'ftIIt nonsense.· 




